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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT 

HYDERABAD 

PaNSRSRRKD/ORIGINAL APPLICATION NO. 368 of 1989 

DATE OF ORDER: 12th April, 1990 

BETWE EN: 

Mr. Shree Rem padj 
	

APPLICANT(S) 

U 

ard 

The Director, Directorate of Oilseeds 
Development, Govt. of India, Hyderabad 

and anoLher 

RESPONDENT(S) 

FOR APPLICANT(S): Mr. C.Suryanarayana, Advocate 

FOR RESPOIYDENT(S):Mr. .E.Nadan Mohan Rao, Addi. CGSC 

CORAN: Hon'ble Shri J.Narasimha Mu.rthy, Member (Judi.) 

Honble Shri R.Balasubramanian, Ilamber.(Admn.) 

Whether Reporters of local papers ma.be  
allowed to see the Judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the 	(Tb 
fair copy of the Judgment? 

4 Whether itj%peds to be circulated to 
other BenchZof the Tribunal? 

S. Remarks of Vice-Chairman on columns 
1,2,4 (to be submitted to J-Jon'hle Vice-
Chairman where he is not on 

athe Eench) - 

HJNP1 	 HRBS 
fi(j) M(A) 
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To: 

The Director, Directorate of Gil seeds Development, Govern- 
ment of India, Himayatnagar, Hyderabadoo 029. 	/ 
The Employment officer, Employment Exchange, Nusheerabaci, 
Hyderabad-guJn 020. 

One copy to Plr.C.suryanarayana, Advocate, 1-2-593/50, 
Sri Nilsyam, SriSrj Flarg, Gaganmaha]., }-lyderabad-530 029. 
One copy to 

L*i 
ç One spare copy. 

kj. 

a 
It 
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ORIGINAL APPLICATION NO.368 of 1989 

JUDGPIENT OF THE DIVIN BElCH DELIUEREO BY THE HON'BLE 
SHRI J.NARASIMHA MURTHY, MEMIR (JDuL.) 

This is a.petition filed by the petitioner for a 

relief to direct the respondents to consider the petitionet's 

candidature for the post of choukidar in the Directorate 

of Dilseeds Development, Government of India at Himayatnagar, 

Hyderabad along with the nominees of the Employment Exchange 

and grant him appointment if he is found suitable. 

We have heard the karned counsel for the applicant, 

Shri C.Suryanarayana and the learned counsel for the 

respondents Shri E.Madan Mohan Rae, Addl. CGSG. Shri Surya—

narayana, learned counsel for the applicant represented 

that the applicant was accommodated in the Department and 

hence he wishes to withdraw the petition as it has become 

infamtuous. 

The application is dismissed as infructuous. There 

will be no order as to costs. 

• 	(Dictated in the open Court). 

(J.NARASIMHA MURTHY) 	 (R.BALASUBRAMANIAN) '7 
Iiember(Judl.) 	 £qember(Admn.) 
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Dsted: 12th April, 1990.\DEPUTY REGISTRMR(A)\tMa 
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